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trained Examiners in various fields of subjects 
of specialization, it is now felt that the Indian 
Patent Office is fully equipped also to handle 
the complex applications on newer emerging 
technologies effectively. The process of 
modernization of the Patent Office on 
computerization and information technology 
was continued further with the development of 
the different software modules by the C-DAC, 
New Delhi in order to achieve full 
computerization of the patent administration. 
Construction of modernized buildings for 
Intellectual Property Offices have already been 
started in Delhi and Kolkata and progressed 
well during the period. Construction activities 
for Mumbai and Chennai offices are also 
expected to start shortly. 

Photographs of the models of the proposed 
I PR buildings at four metro cities are shown 
below: 
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17 Officers from the Patent Offices received 
different foreign trainings/attended Seminars/ 
workshops during this year from the different 
foreign authorities like the WIPO, Geneva, 
Japanese Patent Office, Tokyo, EPO, 
Netherlands, Germany and countries like Korea, 
Malaysia etc. 

Recognizing the critical importance of 
awareness of IP system in the country 
especially among scientists and technologists, 
patent offices has been undertaking awareness 
generation programmes and assisting other 
organizations in similar activities. These were 
in addition to several events organized in co­
operation with local chambers of commerce in 
different cities and other reputed organizations 
like Indian Drug Manufacturers Association, 
ICMR, NTs, Universities, Technology Information, 
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Forecasting and Assessment Council (TIFAC) 
and so on. 

The office of CGPDTM is a revenue generating 
office. During the year 2003-2004, through 
Intellectual Property (IP) administration, the 
Patent Office has generated an income of 
Rs.20.07 crore, the Designs Wing Rs.0.53 
crore and the Trade Marks Registry Rs.27 crore 
and GIR Rs.45,000. As against this, the non-
pian expenditure by the Patent Office (including 
the Design Wing) was Rs.4.73 crore and 
Rs.4.49 crore by the Trade Marks Registry 
while by GIR it was 0.21 crore. Thus against 
a total revenue earned of Rs.47.67 crore during 
2003-2004, the actual expenditure for Patents, 
Designs & Trade Marks (including PIS) was 
Rs.9.43 crore leaving a revenue surplus of 
Rs.38.24 crore. 

DESIGNS 

The Design administration is done within the 
Patent Office located at Kolkata only. However, 
filing of design applications through the Patent 
branch offices at Delhi, Chennai and Mumbai 
is also done. The Designs Act, 2000 
modernizes the earlier legislation of 1911 to 
provide for a wider ambit of coverage and 
incorporates several user-friendly features in 
order to harmonize the legislation with similar 
Acts in other countries. The modernized Design 
Office has been operational since June, 2002. 
As part of the modernization process, 83,000 
registered designs have already been digitized. 
It is now required to place them online in a 
searchable database so that the Examiners 
can conduct the novelty searches. In addition, 
software modules related to filing & examination 
of designs are on the verge of completion. 
Demonstration of these modules had been 
given by C-DAC, New Delhi & the feedback 
received from the participants are being 
incorporated to upgrade the efficacy of these 
softwares. The thrust of the modernization 

programme for Designs wing includes a 
transition from the essentially paper based 
examination procedures to an IT based system 
supported by the computerization of existing 
records, online search facilities, setting up of 
a user friendly website and the creation of a 
digital library. 

TRADE MARKS 

The Trade Marks Registry (TMR) with Head 
office at Mumbai with branches at Ahmedabad, 
Chennai, Delhi & Mumbai administers the Trade 
Marks Law in the country. The new Trade Marks 
Act, 1999 has come into force w.e.f. 15.09.2003 
superseding the earlier Trade and Merchandise 
Marks Act, 1958. The role of the Trade Marks 
Registry in the administration of the new Act 
has increased substantially as it includes 
amongst others protection of service marks 
for services, well known marks etc. In addition, 
the Trade Marks Registry closely monitors the 
developments in the international fora & provide 
critical inputs on emerging issues relating to 
Domain name protection & International 
Proprietary names. It also carries out periodical 
awareness programmes to instill greater 
knowledge about trademark related issues 
among the general public. The activities of the 
Trade Marks Registry include the processing 
of applications for the protection of Trade Marks, 
which involves search, application data entry, 
scanning, codification, examination, 
advertisement, opposition hearings, 
registration, renewal & post renewal work related 
to Trade Marks. 

NATIONS 

The protection of well-known Geographical 
names of goods is registered by the 
Geographical Indications of Goods 
(Registration & Protection) Act, 1999, which 
has come into force on 15th September 2003. 
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The Geographical Indication Registry is 
established at Chennai under the control of the 
Controller General of Patents, Designs and 
Trade Marks at Mumbai who is also the 
Registrar of Geographical Indications. The 
objectives of the new law are to afford protection 
of intellectual property inherent in Geographical 
Indications & thereby prevent their misuse & 
also to foster growth of exports of goods bearing 
Geographical Indications. 

PATENT INFORMATION SYSTEM: 

The Patent Information System (PIS) at Nagpur, 
another organization under the office of the 
Controller General of Patents, Designs and 
Trade Marks has been functioning as patent 
information base for the users since 1980. The 
PIS maintains a comprehensive collection of 
patent specifications and patent related 
literature, on a world-wide basis and provides 

technological information contained in paten! 
or patent related literature through searcrt 
services and patent specification copy supply 
services io various users of R&D 
establishments Government Offices, privaie 
industries, business, investors and other users 
within India. 

INTELLECTUAL PROPERTY TRAINING 
INSTITUTE (IPTI): 

Intellectual Property Training Institute (IPTI). 
Nagpur situated at the same premises of PIS 
has been established in the year 2002 unaer 
the office of the Controller General of Patents, 
Designs and Trade Marks. It conducts traininp 
programmes meant for personnel's engaged 
in IPR matters and also provides training tc 
Patent Examiners. It also organizes awareness 
programmes for other users such as paten! 
attorneys, scientists, researchers etc. 
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HIGHLIGHTS AT A GLANCE 

APPLICATIONS IN 2002-03 

• Patent 
D Designs 
• Trade Marks 

REVENUE GENERATED IN 2002-03 

D Patent 
D Designs 
U Trade Marks 
• GIR 

57% 

42% 

rfS* 

Revenue generated during the year 2003-2004 

Patents 

Trade Marks 

Designs 

GIR 

Total 

Rs. 16,53,66,982 

Rs. 27,06,75,959 

Rs. 53,01,165 

Rs. 45,000 

Rs. 47,67,53,341 
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Number of convention applications filed was 
1016, reduced by more than 50% over the 
last year total of 1667. 

A statement showing the distribution of 
applications filed on Chemical, Electrical, 
Mechanical and General fields during the 
period from 1999-2000 to 2003-2004 is given 
in Appendix- 'F'. 

B. FILED AS NATIONAL PHASE 
THROUGH PCT INTERNATIONAL 
APPLICATIONS 

The number of National Phase applications 
for patents filed during the year was 7,717. 
All these applications were filed by the 
foreign applicants [under Chapter-I and 
Chapter-ll]. The United States of America 
led with the maximum number of 
applications followed by Germany, Great 
Britain and Japan. The country wise break­
up figures is as shown in brackets: USA 
(2939), Germany (867), Japan (410), Great 
Britain (425), Netherlands (253), Switzerland 
(307), France (421), Australia (252), Sweden 
(206), Italy (147), Denmark (80), Republic 
of Korea (133), Israel (150), Canada (159), 
Finland (129), Norway (52), Belgium (68), 
Austria (44) etc. 

Country-wise breakup of National 
Phase Applications 

IjjGreat Britain 

• Japan 
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GJSweden 
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Filling of National Phase Applications 

Years 

- N a t i o n a l P h a s e A p p l i c a t i o n s 

There were 6616 applications under Mail 
Box category (Section 24A) before the 
beginning of the year. During the present 
year 764 applications were filed. All these 
7380 applications shall be taken up for 
examination after the law is amended to 
provide for a provision for the grant of 
product patents on these inventions. 

4. EXCLUSIVE MARKETING RIGHTS 
(EMR) APPLICATIONS: 

Till the begining of the year 2003-04, 8 EMR 
applications were filed an of these 8 EMR 
aplications, 4 applications were refused and 
the rest 4 applications were carried forward 
to the current year. In addition 4 
applications were filed during the year under 
review, out of these 3 EMR applications 
were granted and 5 are under processing 
at the end of the year. 
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s.. PCT .'ERMA:! 'OtAL APPl~ 'noNS:

Most of the inventions in this field were
related to Organic and Inorganic Chemicals
and various processes for preparations
thereof. A good number of filings had also
been made in -Food and Agriculture, Water
and Waste Water treatment, Glass and
Ceramics, Fertilizers, Cements I Concretes
I Refractories, Petroleum and Gas, Dyes I
Paint I Resins I Adhesives etc., Animal and
Vegetable Oils I Fats I Waxes, Sugars &
Polysaccharides, Sprits I Wine I Beers I
Vinegar etc. and enzyme and related
bIochemistry thereof.

The number of international applications for
patents under PCT filed by nationals and/or
residents of India in the receiving offices in
India till 31st March 2004 was 430. Of these
102 applications were from individual
persons and 328 from legal entities.

Major contributors for the said PCT
international applications were CSIR, Sun
Pharma, Jubilant Organosys, Torrent
Pharma, Natco Pharma, Wockhardt
Research, Biocon, Hetero Drugs, Lupin,
Cadila, Matrix Lab.

DRUG I PHARMAiCEUTICAU
AGROCHEMICALS6. TREND OF INVENTIONS

An analysis of trend of inventions during
the last five years from 1999-00 to 2003-
2004 in various fields of inventions indicates
that number of patents filed category-
wise:

In the Drug / Pharmaceutical field most of
the inventions were made in the fields of -

Antibiotics / Drugs formulations for different
diseases (including anti-malarial drugs),
Blood & Immunology, Cancer, Protein, Bio-
medical and Clinical bio-chemistry, vetenary
science an agrochemicals.

Indian inventors were found mostly interested
in the field of Pharmaceutical Compositions/
medicaments, Natural Products as Drugs
(mainly Neem based) as well as preparation
of different organic chemicals (including
Insecticides/ Pesticides). Some female
inventors were also observed to have
contributed in this field of inventions.

BIOTECHNOLOGY

In this field about sixty percent applications
were from abroad. Trend was seen to be
related to immunogen preparation, vaccine
preparation, synthesis of receptor antagonis.t,
remedies of different human diseases,
separation and purification of nucleic acids and
amino acids directly from cell Iysates,
preparation of hormones, bioinformatics,
neurology, food proceesing, genetic
engineering and recombinant DNA-drug
technology. A substantial number of Indian
applications had been filed by CSIR, Delhi.

CHEMICA~ DRUG~ FOOD

This report pertains to the trend of inventions
as filed in Patent Office in respect of
chemicals, drugs (agrochemicals &
pharmaceuticals), food, fine chemicals,
biotechnology, polymers, catalyst dyes etc.
The inventions in respect of above
mentioned fields originated from abroad in
far greater numbers.

































































APPLICATIONS
REGISTERED

FILED & DESIGNS 3255 applications were filed for the

registration of non-textile designs in 2003-

2004. Applications originating in India were

2525 while the remaining 730 applications

were field by overseas applicants in respect

of non-textile designs. Applications for

registration of designs in the non-textile filed

related mostly to commercial, industrial and

domestic articles.

The number of applications for registration

of designs filed during the year increased

from 3124 in the previous year to 3357.

2619 applications were filed by the applicants

in India while the remaining 738 applications

were originated abroad. During the year 102

applications were filed for the registration of

textile designs.

EXAMINATION OF DESIGN

APPLICATIONS

All the applications filed during the period

under report, alongwith 306 pending brought

forward from the previous year were taken

up for examination during the yaer. 176

applications were abandoned and refused for

registration under the Designs Rules. The

number of designs registered in 2003-2004

were 2547 including applications filed in

2002-2003. Of the designs registered, 2004

applications originated in India and the

remaining 543 received from abroad. A total

of 129 applications remained pending at the

end of the year which were filed in the last

part of March'2004.

1998- 1999- 2000- 2001- 2002- 2003-
99 00 01 02 03 04

In the case of applications originating abroad,

167 applications were received from U.S.A.,

145 from Japan, 86 from U.K., 68 from

Germany, 43 from Italy, 33 from Netherlands,

32 from Korea, 30 from France, 20 each

from Turkey & Switzerland, 14 from Thailand,

13 from Brazil, 10 from Israel, 8 each from

Australia, Taiwan, Belgium, 7 from Srilanka,

6 from Sweden, 4 from Spain, 2 each from

Fin!~nd, Bulgaria, Slovenia, Saudi Arabia &

Hong Kong. 1 each from Bahamas, Austria,

Russia, Norway, Singapore & South Africa.
There were 145 applications claiming priority

under the reciprocal arrangements between

India and other convention countries.

MISCELLANEOUS PROCEEDINGS

526 applications for extension of copyright in

registered designs were received during the

year. 16 cases remained pending at the

end of the year under review.

During the year 9 applications for restoration

of copyright were filed during the year.

















I Box 2: Trends in applications filed for
different types of trade marks

Trend of Applications filed 1999-00 to 2003-

04

Trend of Applications Filed 1999-00 to
2003-04

In comparative terms, there was a

decrease of 1869 number of appl,ications

over the previous year.100,000

80,000

60,000
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The volume of work has increased

considerably. The number of search

requests on form TM-54 was 2,84,197 during

the year under report. There has been an

increase in the filing of the number of new

applications and various other operations in

the Registry has also increased.

1999- 2000- 2001- 2002- 2003-
00 01 02 03 04

As .in the previous year the largest number

of applications for registration of trade

marks were received in respect of goods in

Class 5 (Pharmaceuticals, Veterinary And

Sanitary Substances etc. 17.69%; Class 25

(Clothing including boots, shoes and slippers

4.76%;Class 30 (coffee, tea, cocoa etc.)

6.73%; Class 16 (paper and paper articles

etc) 6.80%; Class 3 (perfumery, cosmetics

etc.) 5.02%.

TRADE MARK APPLICATIONS FILING

TREND BRANCHWISE IN 2003-04.

The maximum number of applications

were filed at Delhi branch of the Registry

(36,474) followed by the branches at Mumbai

(25,944), Chennai (12,077), Ahmedabad

10,159, Kolkata 7,597

40,000
35,000
30,000
25,000
20,000
15,000
10,000

5,000
0

A statement showing the classwise

distribution of the applications is given in

the Appendix 'A'



























RECENT TREND IN TRADE MARKS APPLICATIONS

RECENT TREND IN TRADE MARKS APPLICATIONS
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